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(1) Large scale employment generation
in priority towns.

(i) Development of regional in-
frastructure,  transport  and
munications.

telecom-

(iii) Development of land and city level
infrastructure in priority towns and
countermagnets.

(iv) Development of express
highways and transmission distribution
of power.

(v) Increased plan provision in the
central sector, with larger reliance on
institutional finance and private  sector
involvement.

(vi) Amendments to the NCR Act, and
institutional  strengthening for more
effective implementation of the regional
and sub-regional plans.

(vii) Vigorous steps for decentralisation
of activities from Delhi and to ensure
uniform taxes and tariffs over Delhi and
rest of the region.

Amendment of the Waqf Act

*150. DR. ABRAR AHMED: Will the
Minister of WELFARE be pleased to state:

(a) whether Government propose to
amend the Waqf Act to streamline its
working; and

(b) if so, what are the details of the
proposed amendment?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) Yes, Sir.

(b) The Wakf (Amendment) Act 1984
could not be enforced due to objections raised
by various quarters of muslim community
opinion. The main objections to the
Amendment Act are as follows: —

(i) The Wakf Commissioner has been
given over-riding powers. He
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should be subordinate to the Wakf Board.

(i1)) The Wakf Boards and the Central
Wakf Council should be fully autonomous
bodies with the least State Control. The
Wakf Board should be either totally or
largely elected bodies.

(iii) Objection was. also taken to certain
specific provisions relating to 'secular'
activities of wakfs, wakf -alal-aulad, wakf
properties donated by non-muslims,
muafls, Khairati net annual income etc.

The proposed amendments to Wakf Law
aim at meeting these objections on the basis
of a general consensus

aweet & wer ¥ fag wifeow
qmeEt W sEE

*151. %t ST ATOOW QN
= T fag

T wWiAg A taEt AEP 88
T o s o

(%) =m ag & & & W &
Rl gy @mer & S
e F7 AT ey & faw 69w
difeps gzt =1 faehw ggmar
TS B T 9T,

(=) afz g, &t 337 wafy” &
drm frrdly wamll @ o
qEEAT 9E FT W YT IAE ¥
geiw # imAar gty & T,

(W) aar W@ g I
Fami A oarw #Y as &,

(%) afs gi, & Fraar gl
a1 fEoE T4 W OSURT gAwE
qE 75 g,

(z) = s@w ¥ wfw #
97 wogmi #v fa<f w@gwar w3
1 favig fear &, famalt seb sone
s /E &, AR

(w) afe =, @ =& a4
o g ?



49 Written Answers

Ak dawT fagd dad (A
wika Tug) : (F) & gt

(F) uFs fgavw gwr w=E 97
@ fear wr 1 [Rfeq  afdfes

164 3ET d&@T 20}

o) ST oA, o fad frae
W T & AT § qE Ggnarer
T GONE, T{EAN g ®
o] B GG g F A F
fraem & foar e fiear 9t 8

(9) 537 Wmef #T 0 BrEET

AT ST F oA qwe & day
q sfruﬁﬁms‘ I 95 i F¢ fag
T £

Production of Steel
*]152. SHRI CHIMANBHAI
MEHTA;
SHRIMATI MIRA DAS:

Will the Minister of STEEL be pleased to
state.

(a) whether the targets for steel products
have been achieved in the current year;

(b) if so, what is the total production of
various steel items produced in public and
private sectors during the last three years;

(c) what is the price hike during the last
three years and the reasons therefor;
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(d) whether it is a fact that the coknig
coal for production process of steel is not
available in enough quantity in our country;
and

(e) if so, the details of import of coal and
the foreign exchange incurred thereon
during the last one
year?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SANTOSH
MOHAN DEV): (a) The amin producers
(Steel Authority of India Limited, Tata Iron
and Steel Company Limited and Visa-
khapatnam Steel Plant) achieved 98 percent
of the production target for saleable steel and
91 percent of the production target for
finished steel during the first three months of
the- current year, 1992-93.

(b) Th, total production of various items of
finished steel in public and private sectors

during the last three years has been as
follows:
(in million tonnes)
Year; Fr. auction
1989-90 13 00
1990-91 13-53
1991-92 14.20

(c) The increase in prices of items
produced by the integrated steel plants during
the Jast three years with reasons ar, as under:

Effective dak 15%

02-06-1989

20-03-1990 ,-5%

18-09-1990 5%

26-07-1991 An average of Rs. 36/T on

steel and Rs. 15/T on pig

iron.

Reasons

racrcuse in Railway freight.

Incr-.-nse in excise duty.

General price increase to meet escalations in input
pricss and to cover the increase in the **EGEAF
levy and *FEF levy.

Increase in special excise duty.




